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duced as an optional medium with
effect from the examination to be
held from September 1965, provided
necessary methods and techniques can
be evolved by the Union Public
Service Commission in the itneanwhile
for maintaining a common gtandard in
the evaluation of examination papers
written in English andq Hindi. The
Union Public Service Commission are
still considering this matter.

Rebabilitation in Cachar

*360. Shrimati Jyotsua Chanda:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether Government have taken
stituted in 1962 to enquire into the
failures of the Indian Tea Association
Scheme in Cachar which was sanc-
tioned by Government for the rehabi-
litation of the former East Pakistan
refugees have submitted any report;

(b) if so, what are the recommen-
dations; and

(c) if not, the reasons for delay?

The Minister of Rehabilitation (Shri
Tyagi): (a) No, Sir.

(b) Does not arise.

(¢) The Committee was set up in

the last week of September, 1962.. The:

Secretary of the Committee, an officer

of the Assam Government, was sub- ~

sequently transferred from  Silchar
and another officer wag appointed in
his place as Secretary in June, 1963.
As this was an old scheme, collection
+ of all relevant records took time and
the first meeting was held on 13th
September, 1963 and the second meet-
ing on 30th November, 1863. There-
after, the Committee -could not meet
as the official members were pre-
occupied with: the. urgent problems
arising as a result of the fresh influx

of migrants from East Pakistan. The -

Chairman was also pre-occupled

with an other assignment for :some '

time., The Committee is, however,
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being directed to complete its work
and submit itg report soon,

Resolutions of Lucknow Muslim
Convention

*361. Shri S. N. Chaturvedi: Will
the Minister of Home Affairs be
pleased to state: .

(a) whether Gevernment have taken
note of the speeches made and reso-
lutions passed at the Muslim Conven-
tion held recently at Lucknow and
found them unobjectionable ang con-
ducive to amity and good relations
between the communities; and

(b) if not, the action Government
propose to take in the matter?

The Minister of Home Affairs (Shri
Nanda): (a) Taken as a whole Gov-
ernment do not consider the speeches
made and the resolutions passed at
the Muslim Convention objectionable
from the legal point of view but they
were not satisfactory from the point
of view of communal harmony.

(b) Does not arise.

Ring Bung at Dhansa

#362 Shrj P, K. Deo: Will the
Minister of Home Affairs be pleased
to state:

(a) whether an armed platoon of
Delhi Police was sent to the Ring
Bund at Dhansa near Najafgarh to
prevent people from causing breaches
in it to release flooq water;

(b) whether any overseer of the
Punjab Government was arrested
while causing breaches on the Bund;
and

(c) if so, whether any case was ins-
tituted against the aforesaid overseer
and the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) Yes, Sir.

(b) and (c). Yes, Sir, the case is
still under invéstigation by the Delhi
Police. .





